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T̂TfTT £ I

(»sr) -rm  vt  st

ft fa  VYRTT sff ftlTHPfT % STP-

ir nwnw ^5 «ifafwr s?tr  ?̂fa
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Restrictions on Passengers Returning 

from India

844. SHRI G. Y. KRISHNAN;  WiU 
the Minister of FINANCE be pleased 
to state:

(a) whether some restrictions have 
been imposed on the  passengers re
turning from India on overland route 

lhat they cannot take out goods  of 
Indian origin fixing certain limits;

(b) if sc, whether Government of 
India have made efforts to curb mal
practices by individuals  who  travel 
to India for pilgrimage and return by 

overland route; and

(c) if so, the details thereof?

THE  MINISTER  OF  FINANCE 
AND  REVENUE  AND  BANKING 
(SHRI H. M. PATEL): (a)  Bonafide 
personal baggage,  except wildlife and 
products thereof, of  outgoing passen

gers proceeding to  places other than 
Nepal and Pakistan is allowed as per 
the limits and conditions  prescribed 

undrr the Export Baggage Rules.  Bag
gage of passengers proceeding to Pakis
tan  however, regulated by the Indo- 

Pakislan  Baggage Rules 3955.  Bolh 
these Baggage Rules apply irrespective 
of the mode of  travel.  There w no 
restriction on  goods of India origin 
being catried to Nepal as Baggage ex
cept m respect of  goods  restricted 
under Export  Trade (Control) Order 

1977.

(b)  and (c).  Government have not 

come across any such malpractices on 
the part of the  passengers  visiting 
India for pilgrimage and returning by 

overlard route.

Disappearance of Edible oils

847 SHRI SAMAR GUIIA:

SIIRI N K. SHEJWALKAR;

SHRI  SUKHDEO  PRASAD 

VERMA;

SHRI D. D. DESAI:

SIIRI AHMED M. PATEL-

SHRI S. N. CHATURVEDI:

Will the  Minister of  COMMERCE 
AND CIVIL SUPPLIES AND COOPE

RATION be pleased to state;

(a) whether after  introduction  of 
new regulation for controlling the sale 
price  of  edible  oils,  mustard  oil, 

and 5ome other oils of similar variety 

have vanished from the market j

(b) whether the consumers are fac
ing ucute difficulty for disappearance 

of many edible oils from the market;

(c) if so, the reasons for their sud

den disappearance;

(d) whether  stringent  measures 

have been taken against unscrupulous 
traders who caused the sudden crisis 
in the market of edible oils; and

(e) if so, the facts thereabout and 
steps taken, or proposed to be taken 
by the Government for controlling the 

prices of edible oils?

THE MINISTER OF STATE IN TIIE 

MINISTRY  OF  COMMERCE  AND 
CIVIL SUPPLIES  AND  COOPERA

TION  (SHRI  KRISHNA  KUMAR 
GOYAL); (a) to (c).  There is no sta
tutory price control on edible oils ex

cept on Mustard  Oil.  Some reports 
about non-availability of mustard oil at 
a retail price not exceeding Rs. 10/- per
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kg. have been received.  The Mustard
Oil  (Price  Control) Order has been 

challenged before the Supreme Court, 
whose decision is awaited.

(d)  and (e). The State Governments 
have been  advised to take action, as 
necessary, in terms of the powers avail
able to them under the Essential Com
modities  Act.  Arrangements had al
ready been made to supply refind im
ported rapeseed oil to the States, as 
leqtHnvi by them,  which is a good 
ubstitute xor mustard oil. This is made 
made  available  to  the  consumers 

through the State Public Distribution 
System, at an end price f̂ Rs 7.50 a 
kg.  By supplying a bulk oi the re
quirements of the vanaspati ii'dustry 
through imported oils, the production 
level of vanaspati has remained steady 
and its price has been brought down 
Rs 170/- per 16'.5 kg. tin (inclusive of 
excise duty  but exclusive of  local 
taxes) m mid-May to Rs. 140/- from 
1st November  1977.

Rise in Cost of Living Index

848. SHRI P. THIAGARAJAN:

SHRI S. D. SOMASUNDARAM: 

SHRI K. MAYATHEVAR:

Will the Minister of FINANCE be 
pleased to state;

(a)  the analysis of the rise in the 
cost of living index from 1975 to date, 

indicating the period  when it  was 
curbed an<j the period from which it 
again shot up;

(b; whether Government are confi
dent of arresting the unrestricted rise 

without taking emergent and strin
gent action against the  parasites of 
society; and

(c)  whether Government have i.rri- 
vrri at any firm direction for contain
ing this inflation, considering that all 

efforts have failed so far?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. 
M. PATEL); (a) The decline in the All- 
India Industrial  Workers’ Consum?r

Price Index (1960=100) which com
menced in the last quarter  of  1974 

continued in the first quarter of 1975. 
The Index,  thus,  fell  from 335 in 

October 1974 to 321 in March 1975. 
In the next quarter the Index rose by 
7 points to 328 in June 1975.  ’Ihig was 
followed  by  a  declining  tendency 
wlucn lasted till March 1976, the Index 
touching a low of 286.  Thereafter it 
has steadily risen to 331 for September
1977  (the latest available).

(b)  and (c).  Government  do not 
subi-cribe to the view  that  inflation 
has not been contained.  Despite the 
continuing effects of the shortfall jn 
production of certain commodities, and 
of substantial expansion in money’sup. 
plv. Inst year, the increase m the Con
sumer Price  Index in the lirst six 
nioniiis oi l»77-78 has been of the same 
order as in the corresponding  period 
of IS)10-77. With the decline in whole
sale prices in the past few weeks, the 

Consumer Price Index is also expected 
to register a fall with the usual time- 
lag. Nevertheless, Government will not 
hesitate to take stringent action against 
anti-social elements who may fry to 
take advantage of temporary or local 
shortages in order to force up prices.

Amounts Advanced by  National  Co
operative  Development  Corporation 

Limited

849.  S11RI K. SURYA NARAYANA: 
Will the Minister of COMMERCE AND 

CIVIL SUPPLIES  AND  COOPERA
TION Le pleased to state:

(a; the amounts advanced by the 
National  Cooperative  Development 

Corporation Limited through the State 
Governments in various States for the 
construction  of cooperative  sugar 
nulls, rice mills and other processing 
umts during the last three years; and

(b)  the units which have completed 
construction and the working  results 
with profits and losses?

THU  MINISTER  OF  STATE IN 

THE  MINISTRY  OF  COMMERCE 
AND  CIVIL  SUPPLIES  AND  CO-




